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LOK SABHA

Thursday, March 28, 1968|Chaitra 8,
1890 (Saka)

The Lok Sabha met at Eleven of
the Clock.

(MR. SPEAKER in the Chair).
ORAIL ANSWERS TO QUESTIONS
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SHRI ANNASAHIB SHINDE: with
due respect to the Swamiji.
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MR. SPEAKER: You can speak in
English,

SHRI ANNASAHIB SHINDE: With
due respect to the Swamiji, I submit
that the representatives of the Sgrva-
daliyae Go Rakshak Mahabhiyan Com-
mittee are represented on the com-
mittee and Justice Sarkar, an eminent
jurist, is the Charman., Government
wanted the report to be submitted
within six months, but the committee
took sometime to finalise the list of
witnesses. The witnesses then want-
ed some time to submit their memo-
randum. The committee, therefore,
requested for extension of time. The
committee has so far held 8 or 9 meet-
ings and they are very seriously con-
sidering the matter. I do not think we
should in any way doubt the bona
fides of the committee as such.
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SHRI ANNASAHIB SHINDE: Gov-
ernment desires that the committee
should submit its report at least with-
in the time which has been extended.
Government would give highest con-
sideration to the recommendations of
the compnittee.

MARCH 28, 1968

Oral Answers 208

| wew fagrd aodqt © ssaw
AT, 7AW {0 gwA
@t KA qerfmsmagas ¢ fr
AT T AF F AT fadga o <@
§ 98 w1 ddraafgar xR g fw
faa & oa1 s § & gEx
TS AT F® A FTT gAY
WHEG aFFIE § 7

SHRI ANNASAHIB SHINDE: Ve
cannot restrict anybody from expres-
sing his opinions freely. In fact, the
very terms of reference say that all
the aspects of cow protection have to
be examined. When experts come, can
Government give directions to them
to spefak in a particular way? We are
not sending any representative on
behalf of the Government, They are
doing it in their own individual capa-
city.
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SHRI ANNASAHIB SHINDE: The
terms of reference are very cleer,
viz.!

“The committee will go into the
question of cow protection in the
light of all proposals of the Sar-
vadaliyae Go Rakshak Mahabhiyan
Samiti and others on the subject,
including one for a total ban on
the slaughter of the cow and its
progeny, and having considered



299  Oral Answers

the matter in all its aspects—cons-

titutional, lega’, economic and
other relevant aspects—recom-
mend to Government....” etc.
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SHRI ANNASAHIB SHINDI: In
fact, even when he was Chief Minis-
ter he expressed his deisre that he
should be representeq not by himself
but through somebody else. e actu-
ally nominated Shri Vikal on his be-
half and we said, we have 0 objec-
tion. Now the situation has changed,
because there ijs no Government in
UP. The original basis was that two
States where there is a complele ban
on cow slaughter should be represent-
ed on this committee and two States
where there is no ban also should be
represented on this committee. Gove-
rnment will be prepared to accept
either any suggestion of the committee
in this regarq or to accept anybody
from that State. We have no objec-
tion.

SHRI A. B. VAJPAYEE: Let Mr.
Vikal continue.

SHRI ANNASAHIB SHINDE: We
have no objection if the State Govern-
ment agrees.
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SHRI ANNASAHIB SHINDE: I did
not say that. Because former UP
has d to exist, now

utmally there is nobody attending
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SHR] ANNASAHIB SHINDE: I do

not think thig arises out of this ques-
tion.

MR. SPEAKER: Next question,

AN HON. MEMBER: Only 5 minu-
tes for the cow?

MR. SPEAKER: You want protec-
tion for the cow, not time.

Rehabilitation of Repatriates from
Ceylon and Burma
+

*899. SHRI NANJA GOWDER:
SHRI R. BARUA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact the Mad-
ras Government have submitted a
scheme costing Rs. 3.75 crores and
spread over a period of 15 years for
the rehabilitation of the repatriates
from Ceylon and Burma;

(b) whether it is also a fact that
1,500 hectares of land in Nilgiri, 1o
be brought under tea plamtation, has
been allotted for the purpose;





